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The following Bill was introduced in the Andhra Pradesh
Legislative Assembly on 25" November, 2021.

L. A. Bill No. 31 of 2021

ABILLTO AMEND THE ANDHRA PRADESH ROAD DEVELOPMENT
CORPORATION ACT, 1998. '

Be it enacted by the Legislature of the State of Andhra Pradesh in the Seventy
second year of the Republic of India as follows:-

1. (1) This Act may be called the Andhra Pradesh Road Development  Shorttitic and
X J mmencement.
Corporation (Amendment) Act, 2021. =

(2) 1t shall come into force on such date as the State Government may, by

notification, appoint.

2. In the Andhra Pradesh Road Development Corporation Act, 1998, in  Amendmentol -

: section 4.
section 4,-

ActNo. I of 1998.
(a) in sub-section (1),-

(1) for clause (a) and (b), the following shall be substituted, respectivelyv.

namely,-

“(a) Any member to be nominated
by the Government R Chairman;
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(b) Spl. Chief Secretary / Prl.Secretary/
Secretary to Government,

Transport, Roads & Buildings Department -
................... Ex-Officio Vice-Chairman;

(ii) clause (c) shall be omitted.
(iii) for clause (d), the following shall be substituted, namely,-

“(d) Spl.Chief Secretary / Prl.Secretary /
Secretary to Government, Finance Department
S e e Ex-Officio Member;”.
(b) in sub-section (3), after the words “under clauses”, the clause “(a),”
shall be inserted. '
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STATEMENT OF OBJECTS AND REASONS

The Government of Andhra Pradesh established the A_n-dhra Pradesh
Road Development Corporation under the provisions of the Andhra Pradesh
Road Development Corporation Act, 1998 (Act No.l of 1998) for the
development and maintenance of Roads in the State of Andhra Pradesh and other
allied and incidental activities thereto.

The intention of the Government is now to appoint full time Chairman .
for focused approach on the developmental activities of Andhra Pradesh Road
Development Corporation. At present as per the provisions of the Act, the

 Hon’ble Minister, Roads and Buildings is the Ex-Officio Chairman and Ex- .
Officio Vice-Chairman is the Chief Secretary to Government. To appoint full
time chairman on nomination basis, the Act has to be amended suitably.
Accordingly, it was proposed to amend Clauses (a),(b),(¢) & (d) of sub-section
(1) of section 4 of the Andhra Pradesh Road Development Corporation Act,
‘1998 and also proposed to amend sub-section (3) of section 4 of the said Act to
enable the Corporation to pay remuneration and allowances to the Chairman.

In order to achieve the aforesaid object, the Government have decided.
to make suitable amendments to the Andhra Pradesh Road Development
Corporation Act, 1998.

This Bill seeks to give effect to the above decision.

M. SANKARA NARAYANA ,
MINISTER FOR ROADS AND BUILDINGS.
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FINANCIAL MEMORANDUM
5 The Proposal include:

i. Provision to amend Clauses (a),(b),(c) & (d) of sub-section (1)
of section 4 of the Andhra Pradesh Road Development Corporation

Act, 1998 to appoint full time chairman on nomination basis in
place of Hon’ble Minister(R&B). '

ii.” Provision to amend Sub-section (3) of Section 4 of APRDC Act,
1998 (Act No.lL of 1998) to enable the Corporation to pay
remuneration and allowances to the Chairman.

2. There will not be any burden on the exchequer of the Government
due to the above amendments to APRDC Act, 1998 (Act No.l of 1998). The
remuneration and allowances will be paid by APRDC.

Dy The terms and conditions for establishment new office of
Chairman, APRDC will be examined separately.

M. SANKARA NARAYANA .
MINISTER FOR ROADS AND BUILDINGS.
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MEMORANDUM UNDER RULE 95 OF THE RULES OF PROCEDURE
AND CONDUCT OF BUSINESS IN THE ANDHRA PRADESH
LEGISLA’TIVE ASSEMBLY.

The Andhra Pra_desh Road Development Corporation Bill, 2021 after it
is passed by the Legislature of the State may be submitted to the Governor for
his assent under Article 200 of the Constitution of India.

M. SANKARA NARAYANA ,
MINISTER FOR ROADS AND BUILDINGS.

P. BALAKRISHNAMACHARYULU,
Secretary to State Legislature.
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